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1. The petitioner has preferred the present writ petition inter-alia with the 

prayer to direct the second-respondent namely Sub-Divisional Magistrate 

(Judicial), Sadar not to proceed to decide the Case 

No.T202214360400912 (Subash vs. Gram Sabha) under Section 134 of 

U.P. Revenue Code, 2006 during the pendency of the Writ C No.29304 of 

2024 (Ramesh Chandra vs. State of U.P. & others).

2. After some arguments, a prayer has been made by the counsel for the 

petitioner to dismiss the present petition as not pressed.

3. Prayer is allowed.

4. Accordingly, the petition is dismissed as not pressed.

5. Registrar (Compliance) is directed to communicate the copy of this 

order to the Respondent No.2 namely Sub-Divisional Magistrate 

(Judicial), Sadar within a week.

February 11, 2026
Swati

Versus

Counsel for Petitioner(s) : Kailash Nath Singh
Counsel for Respondent(s) : C.S.C.

(Prakash Padia,J.)

Om Prakash
.....Petitioner(s)

State Of Up And 7 Others
.....Respondent(s)
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